CENTRAL ADMINISTHAATIVE TRIEUNRL, PRINZIPAL o if
NEW LDELRG

Uehallo, 659/91 New Delhi, datsd the 24th Hay, 1595
HON'BLE [IRs S.R. ADIGE, MEMRER (A)

HON'GLE MRS. LAKSHMI SWAMINATHAN, MEMZER (3)

Shri Lal Bahaedur,

%/c shri Balbir Singh Vats,
G8=Ry Badli Extn,1I,
Oelhi=~110042,

{Non appeared for the applicant) ses APPLICANT
VERS LG
Te Unicn of India through tie

Director General, €k,
Army HQ., New Celhi,

e DIC EME Records,
Secundershad (AF)

3e ﬁommaﬂdant
508, Army Dase Workshop,
Oelhi Cantt, 146010

4, Subedar Harphool Singh,
EME OFficers Mess,
Belni Cantt, = 110010,

(Shri A.K. Bhardwaj, proxy counsel
Tor Shri M.K. Gupta)

esse RESPL

S
9
T

ORBER (ORAL)

BY HUYM'3LE MR. SeRe ADIGE, MEFBER {A)

In this application $hri Lal Janadur has sought &
daclarsticn that he is eligible for the appuintment as Senior
Chargeman (Pt, Il Cadre) based on the position attzined in the
selact list and has prayed for guashing of selectich of
Subedar Harphoel Singh as Chiargeman.

~

Ze From the materials availshble on record it appears that

a vacancy for Sz Chargemah {Pt, I1 Cadre, crose Dy letter dated
14,%.88 for filling through the Direct Recruitment. 1t was
notified by the Central Employment Enchignye vide its advt. based
on which the applicant applied; while 3upedar Harphoeol 3Singh was
sponscred by the Director General of Resettlement, Both trhe
above named candidates were subjiect to trude test which wss
conducted by a panel of officers in wiich ths candicates wers

/N




K

subject to theoriticsl, practical and oral tsst snd were
avarded marks based on their‘performance. The applicant
secured a total of only 28 marks out of 100 while as a
general rule, candidatés who got less than 40% in sach and
50% in the aggregate do not gqualify, Shri Harphool

also competed with other bandidateé and got highest- marks

i.e, 60% out of 100 end was declared as selsctad.

K The above avermentg which have been made in
the reply filed by the Respondents have not been specifically
challengsd by the applicant iﬁ hig rejecinder, What has hsen
stated in the rejoinéér is that Subedar Harphool Singh
did not qgalify in the trade test and his result is
falaciocus ané fabricated, but the basis on which this
allegation ha; been made has nowhers been stated. and undeg

- the circumstance we have no reason to doubt the respondents

averments,

+

4, None appeared for the applicant when the
case was called out, Shri A.K. Bhardwaj proxy counsel

for Shri M,K., Gupta was present,

| y .
5, In the 1ight,uhat has been stated above ue
-~ held that this applicetion is devoid of merit and fails,

It is accordingly dismissed. No costs,

IL’{&“K W—_‘ ; I 'c-fﬁx lC .
{Lakshmi Swaminathan) ' {5.R, Adige)
Member {J) Member (A)
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